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 {Mr.  Speaker].
 I,  therefore,  do  not  give.  my  consent

 to  raise  this  matter  as  a  question  of
 Privilege.

 ‘LST  brs.

 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  ON  REVISION  OF  COASTAL
 FREIGHT  RATES

 The  Minister  of  Transport  and  Ship-
 Bing  (Dr.  च्  EK.  BR.  द  Rao):  I  beg  to
 lay  on  the  Table  a  copy  of  the  state-
 ment  on  revision  of  Coastal  Freight
 Rates.  [Placed  in  Library.  See  No.  LT-
 780/67].

 RE.  QUESTION  OF  PRIVILEGE

 at  wy  लिमये  (मुंगेर)  :  मेरा  जो
 द्वारा  विशेषाधिकार  का  सवाल  है  उस  के
 बारे  में  आपने  कहा  था  कि  मुझे  बाप  उठाने
 की  इजाजत  देंगे  चौर  आप  निर्णय  भो  देंगे  1
 आज  नहीं  तो  कल  रहिये  उसको  |

 MESSAGE  FROM  RAJYA  SABHA

 flecretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:

 “In  accordanca  with  the  provi-
 sions  of  sub-rule  (6)  of  rule  88

 herewith  the  Appropristion  (Rail-
 ways)  No.  2  Bill,  which  was
 Ppasseq  by  the  Lok  Sabha  at  its
 sitiing  held  on  the  22nd  June,
 ‘1967,  and  transmitted  to  the
 Sabha  for  its  recommendati  and
 to  siate  that  this  House  has  no
 recommendations  to  make  to  the
 Lok  Sabha  in  regard  to  the  sai
 Bil”.

 1258  hrs,

 LEAVE  OF  ABSENCE  FROM
 SITTINGS  OF  HOUSE

 Mr,  Speaker:  The  Committee  on
 Absence  of  Members  from  the  Sittings
 of  the  House  in  their  First  Report  have
 recommended  that  leave  of  absence  be
 granted  to  the  following  Members  for
 the  periods  indica‘ed  against  each:

 (l)  Shri  N,  Dandeker—20th  March
 to  3rd  April,  7987  (First  Session).

 (2)  H.  H.  Maharaja  Sriraj  Meghrai-
 ji  Dhrangadhra-—l8th  March  to
 8th  April,  1967  (First  Session).

 (8)  Maharani  Gayatri  Devi  of  Jai-
 pur—22nd  May  to  l9th  July,  967
 (Becond  Session).

 (4)  Maharani  Vijeyamals  Rajaram
 Chhatrapsti  Bhonsale—2ingd  May

 a
 June,  1967  (Second  Ses-

 (5)  Dr.  Bisir  Eumar  Sahe—Sth  June
 ७  है... ३  Angust,  967  (Second
 Session):

 (6)  Shri  Jai  Behedur  Singh-—Otr
 June  to  End  August,  en?  (Second
 Session)



 78s  Strike  by

 Several  hon.  Members:  ‘Yes.
 Mr.  Speaker:  The  Members  will  be

 accordingly.

 38.28  brs.
 STATEMENT  ON  STRIKE  BY  AIR

 INDIA  PILOTS
 Mr,  speaker:  Now,  Dr.  Karan  Singh.

 शनी  नंबर  लाल  प्त  (दिल्ली  सदर)  :

 इसे  के  बारे  में  मरा  एक  प्वाइंट  ग्राफ  प्राकार
 है।  जो  सदन  का  घ्ोसोजर  है  उसके  अनुसार
 हम  लोग  कालिंग  टेंशन  मोशन  देते  हैं  शौर,
 कार्ट  नोटिस  बेचन  देते  हैं  |  नियमों  के

 अनुसार  हमें  उनको  देने  का  अधिकार  है  |
 देखने  में  झा  रहा  है  शौर  यह  बार  बार  दो  रहा
 है  कि  कालिंग  टेंशन  मोशन  रहते  हुए  भी,
 शार्ट  नोटिस  बवेंश्चन  रहते  हुए  भो

 Mr,  Speaker:  Let  him  make  the
 statement,  After  that,  he  can  raise  his
 point  of  order.

 at  wat  लाल  चुनत  :  मिनिस्टर
 साहिबान  उसको  एक्सेप्ट  नहीं  करते  हैं  और
 उसके  बजाय  सोधे  यहां  जाकर  स्टेटमेंट  देने
 लग  जाते  हैं।  जो  राज  वह  वक्तव्य  देने  जा
 रहे  हैं  उसके  बारे  में  मेरा  तीन  दिन  से  शारदे
 नोटिस  बवेफ्चन  पड़ा  हुमा  है।  सूझ  मालूम
 नहीं  कि  उसका  क्‍या  हुआ  है  1

 Mr,  Speaker:  But  Government  have
 got  the  privilege  to  make  a  statement.

 ली  कंवर  साल  गुप्त  :  मैं  भाषका

 प्रोडक्शन  चाहता  gt  भ्रमर  कोई  कालिंग
 टेंशन  मोशन  पड़ा  हुमा  gt  या  शार्ट  नोटिस
 बमेश्यन  पड़ा  हुमा  हो  तो  उसके  जनाब  में
 मिनिस्टर्स  को  स्टेटमेंट  देना  चाहिये  -  यह  जो

 हुन है

 ASADHA  6,  2889  (SAKA)  Air  India  Pilots  7852
 2  (St.)

 Mr.  Speake;  I  bave  understood  it.
 It  may  be  that  the  hon.  Member  may
 have  tabled  a  short  notice  question.
 Short  Notice  ques‘ions  are  not  admit-
 ted  if  the  Minister  does  not  accept
 naturally,  in  this  case,  the  hon.  Minis-
 ter  might  not  have  acceptea  it  since
 he  himself  was  going  to  make  a  state-
 ment.

 Shri  Kanwar  Lal  Gupta:  I  have  not
 received  any  information  about  it.  So,

 I  think  it  is  still  pending.  So,  he
 should  answer  it

 Shri  Hem  Barua  (M  १;  Hon.
 Ministers  are  in  the  habit  of  taking
 arbitrary  decisions  so  far  as  short
 notice  questions  are  concerned.  Very
 often,  they  do  not  accept  short  notice
 questions  at  all.

 Mr,  Speaker:  According  to  the  rules
 as  they  stand,  Ministers  have  got  the
 right.  If  there  is  any  point  which
 hon.  Members  want  to  raise  in  regard
 to  it,  let  them  raise  it,  and  we  shall
 discuss  it  in  the  Rules  Committee.  If
 their  viewpoint  is  accepted  by  the
 Rules  Committee  that  hon.  Ministers
 cannot  make  statements  in  such  cases,
 then  I  shall  prevent  them  from  doing
 so  in  future....

 eft  नंबर  लाल  गुप्त  :  झगर  हमारा
 चार्ट  नोटिस  कक्‍्नेश्चन  बाकी  है  या  कॉलिंग
 टेंशन  मोशन  बाकी  है  तो  मिनिस्टर  साहिबान
 को  चाहिये  कि  वे  उसको  एक्सेप्ट  करके  बयान
 दें  ।  यह  जो  तरीका  भ्र पना या  जा  रहा  है  यह
 गलत  है  ।.यह  हमारे  झधिकाशों  पर  कुठारी-
 चात  है  ।  मैं  चाहता  हूं  कि  इसका  जबाब
 दिया  जाए  1

 Mr,  Speaker:  But  it  is  not  within  my
 competence  to  prevent  it  now.
 ३३  brs,

 wien  साथा  झसेलिक  उद्युयघन  अंजु

 (डा०  कर्ण  सिह)  :  भाज  प्रातः  काल  5  बजे
 से  स्ट्राइक  झारग्थ  हो  रही  थी,  इसलिए
 उससे  पहले  कोई  स्टेटमेंट  करना  बढ़ा  कठिन  वा
 धौर  शारे  नोटिस  अबेश्चन  का  उतर  देना
 गी  सम्भव  नहीं  था  oi.


